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>IP.No. 336/92 

R.P. No. 77/92 	 C( 
in 

O.A. No. 496/91, 503/91, 513/611, 540/91 
541/91 

I4SC. Barke 	 .., 	Applicant 

I 	 p  

E:p1oyees State Insurance 	 Resiondénts 
Cor.joretion 

Erp1oyees St etc Insurance 	 Petitioner 

Corporati:n 

1-ion. Nn Justice USC. Srivastava, V.G. 
Hon. icr. ::.. Priolkar, .A. 

(Ly Hon. i': . Justice U.C. Srivestave, V.C.) 

This jeview application i directed against our 

ludgement and order datec 1E.10.91 in one of the several - 

cases which were decided &our cowon judgarnent order 

dated 15.10.91 given in ni.m,ber of similar cases. Certain * 
directions in favour of the aepUcant who is the restondent 

to this review ap.lication by Dy. Redonal L)ite&ctor 

who was respondent to C.A. have been given including 

in respect of applicants case for re-transfer. 

The case was heard and disposed of after bearing 

the Counsel for both the parties. Review apolicaticn 

does no-, mean re-hearing. An order can be recalled on 

limited grounds. There i no error on the part of the 

face of the record and no new materiel has been brought 

to our notice which was not to the notace cf the app.) ac'nt 

despite due deli ence. The facts mentcned in the review 

app?icet±-:-n recardng the transfer and promotion etc. 

have been taken into consideration by us and ac-ordincJy 

there ar no groi.ncs for irterforence in our order. The 

review roliction hawing no merits is rejected. 
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